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MOTION ON ADDRESS BY
PRESIDENT—contd

Mr. Deputy-Speaker We will now
take up amendments to the motion of
thanks to the President for his Ad-
dress
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{Mr, Deputy-Speaker]
The question is:

“That at the end of the motion,
the following be added, namely.—

‘but regret that the Address
does not disclose any intention
on the part of the Government
to check extravagance in travel-
ling sllowances of Ministers,
while Members of Parliament
are being denied barest bus
transport facilities to and from

Dr. M. 8. Amey (Nagpur)' 1 have
not been allotted my sest yet. So I
could not record my vote. My vole
may be added to Noes’,

Shri Neswi (Dharwar South): My
vote has not been indicated I voted

xNo'

Mr. Deputy-Speaker: I will add 3 to

Parhiament o und of eco-
n i " e ° the ‘Noes’., The result of the division
The Lok Sabha divsded 18 Ayes 21; Noes 112,
Divisson No. 1] AYES (1585 hre.
Aweathi, Shrl Jogedieh Galkwad, Shri B K Mesan, Shri M R
Beck, Shri Ignace Ghodasar, Shri Patehsinh Matin, Qe
Bheruchs, Shr Neughir Godsors, Shri S C Patel, Shri PR
Dagupts, Shn B Jadhav Shn Singh, Shri L Achaw
Dsd, Shn PG Juipal Singh, Shn Soren, Shri
Deo, Stn P X Kamal Singh, Shn Thakore, Shrt M B
Dige, Shn Moshanty, Shn Valvi Stm
NOES
Halarnavis, Shri Naysr, Dr Sushila

Harvani, Shrl Ansar
Hansda, Sht: Subodh

Nehru, Sht: Jawaharlal
Nehru Shrimati Ume

AA;“,.: s.::. Shn Juin, Shri A.P Mesw, Shn

Bahedur Singh, Shn Jun, Skn M C Osms, Shn

Banenes, Shn S K Jhalan Sinha, Shn Psdam Dev, Shr:
Baner}i, Skn PB Ruliwal, Shrs Palaniyandy, Shni
Bangsh: Thakur, Shn Kban, Shn Osman Ah Patel, Sushri Maniben
Barupsl, Shn P S Khan, Shr: Sadath Ah Psttabhi Raman, Shri C.R
Baseppa, Shnt Rottukapally, Shn Prabhakar, Shri Naval
Bhargsvs, Pandit Thekur Das Kripalary, Shrumsts Suchett Radhamohan Singh, Shn
Birbel Smgh, Shri Krishoa, Shn MR, Radhs Raman, Shri
Baroosh, Shn P C Lachh: Ram, Shr Raghubir Ssha, Shn
Bose, Shri Lachman Singh, Shni Raghunath Singh, Shr.
Brahm Perkash, Ch. Laxm Bsi, Shnmats Ram Knshan, Shri
Chaturvedi, Shn Miiu, Sin N B Ram Sarsn, Shn
Chavds, Shrl Mamithus, Sardas RKamsswamy, Shni K S.
Chettiar, Shri R- Ramanathan Manaen, Shn Ranbir Singh, Ch.
Deman, Shn Mandal, Dr  Pashupati Rane, Shri

Dm, Shrii KK Maniyangsdan, Shn Reo, Shri Jaganatha
Dm,ShaNT Mehds, Shn S.A. Roy, Shri Buhwanath
Desail, Shri Moraris Mebts, Shn J.R. Sagal, Sardar A.S.
Dindod, Shri Mehts, Shrimati Krishna Samants, Shti S C.
Dioesh Singh, Shei Misra, Shr1 R.R. Sarbadi, Shn Ajit Smgh
Dube, Shr1 Muichand Mohiuvddin, Shnt Sen, Sbei P.0.

Dublish, Shn Morarks, Shri Shankaraiya, Shn
Dwivedi, Shn M.L N, Shri C.K. Sharmas, Pandit X.C.
Elaysperutoal, Skn Nelz, Shri Kuttikrishnan Siddaneoyepos, Sbeb
Gandbi, Shri M.M. Nanjspps, Shri Singh, Shri D.N.
Gmga Cevi, Shrimati Nacasimban, Shri Singh, Sbri HP,
Senpsts Rasn, Shei Nathwens, Shri Sinke, SBri BP.
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Sinha, Shri Gajendrs Prasd
$iohe, Shrl Saiys Narayan
Siaba, Shry Satyendra  Narsyan
Siva, Dr Gangadhars
$nstak, Shei Nardeo

‘Someni, Shri

Sonswane, Shry

Subbameyan, Dr P Tiwan, Shri R.$
Sumst Prasad, Shri Tiwscy, Pandit DN
Swaran Singh, Sacder Urarso Singh, Shni
Tariq, Shei AM Upadbyays, Shri Shiva Dast
‘Thirumsls Rso, Shei Wilson, Sbr: I N
Thomss, SI:rl AN
Dr. M, 8. Aney: I want ta record

The motion was negatived

Shri D. C. Sharma (Gurdaspur)’
Kindly add my name to the ‘Noes’

Mr Deputy-Spesker: It 15 too late

aow
15 38 hrs.

[Mr. Sreaker in the Chair ]
Mr. Speaker: The question is

“That at the end ot the motion,
ihe following be added, namely —

‘but regret that Government
has failed to control the rising

prices of foodgrains and also
failed to lay dewn a definite

price policy'”

Drossson No 2}

Awseths Sher Jagadish
Banerjee, Shin S M
Barug, Shn Hem
Beck, Shr  1gnace
Bharucha, Shr: Naushir
Braj Raj Smgh Shn
Chekravartty Shrimati Renu
Chaudhun Shn T R
Daasgupts, Shn B
Desaraths Deb, Shri
Deb Shin PG

Abdul Laieef, Shn
Alva, Shn Joschm
Ambalam, Shrt Subbish
Aney,Dr M S
Aairudh Sinhs, Shr
Bahadur Singh, Shn
Banen)i, Shei PB
Bangshi Thakur, Shri
Barupal, ShriP L
Basappa, Shri
Bhargava, Pandit Thekur Dss
Birbal Singh, Shn
Boroash, Shei P C
Bose, Shr

Brabm Porkach, Ch

my vote for ‘Noes’ As I have not
been allotted a seat I could not vote,

Stiri B, P. Sinha (Monghyr) Sir,
my colour has not come

Mr. Speaker: Dr Aney has voted
against What about the hon Mem-
ber there” Has he voted for or
against®

Sphri B P. Sioha. I voted against, it
does not appear here

Mr Speaker: So, 1t 1s another plus

The result of the division 15 Ayes
35 Noes 118

{1641 hrs.})
AYES
Deo ShnnPK Nayar, Shn VP
Dige, Shn Pandey, Shri Sanyu
Ghodasar, Shri Fatehsich Panigrsht Shn
Ghoaal Shn Reo, Shn T B Vittal
Godsors, Shnii § C Reddy. Shri Nag:
Halder Shne Singh, Shri L. Achaw
Jadhav, Shn Saren Shri
Yaips! Sing Shri Supeksr, Sho
Kama! Singh Shri Thakore, Sha M. R
Kodiyan Shn Valvi Shrn
Mesam Shaa M R Wanor, Sha
Matin Qast Yadav, Shn
NOES
Chaturveds, Shet Ganga Devi Shrim+
C havds Shn Ganpatt Rama Shrr
Chetuiaz, Shri R Ramanathsa Ghash, Shn Atulys
Dalnt singh, Shn Hajamavis, dhn
Damant Sha Harvanu Shnt Anser
Das, Shn K K Hansda Shn Subodh
Dat Shn N T Hukam Stngh, Serdar
Desmy, Shri Moram Jan, Shn AP
Dindod, Shei Jan, ShnM C
Dinesh Singh, Shn Jhulan Siahs Shn
Dube, Shri Mulchand Rashwal, Shnt
Dublhish, Shei Khan Shri Osman Al
Dwivedi, Shn M.L. Khap, Shn Sadnh Al
Blayaperumal, Shri Kottukspally, Shn
Gandhi, Shri M M Krishne, Shrs MR
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Lachin Ram , Shei O, Sl

amctman Singh, Sbri Padam Dev, Shnt
Laymi Bal, Shrimeti Paisniyandy Shri
Maiti, Shri N. V. Patel, Sushri Maniben
Majithis, Sardar Pattabhl Raman, Shri C.R.
Mansen, She Prabhaker, Shri Naval «
Mandal, Dr. Pmhupst Radhamohan Singh, Shei
Maniyangadan, Sbni Redhs Raman, Shri
Mohdi, Shri S.A. Raghubir Sahal, Shri
Mehts, Shri L.R. Raghunath Singh, Shei
Mehta, Shrumat: Krishna Rem Knshan, Shei
Maur, Shri R.R. Ram Saran, Shri
Modduddin, Shri Ramaswamy, Shri K.S.
Morarks, Shri Ranbir Singh, Ch.
Nair, Sbn CK Rane, Shn

Niaz, Shri Kutuknishnan Ruao, Shr: Jaganaths
Nanjapps, Shn Roy, Shn Bishwanath
Naranmhan, Shn Saigsl, Sarder A.S.
Narsyanasany, Shri R Samanta Shti S.C.
Nathwani, Shn Sarhadi, Shri Ajxt Singh
Nayar, Dr. Sushila Sen, Shn P. G.

Nehru, Shr: Jawaharlal Shankaruys, Shn

Nehru, Shnmat: Uroa
Neswt, Shn

Sharma, Shn D.C.
Siddananjapps, Shn

Smgh, Stri DN

Singk, Shri H. P.

Siohe, Shri B, P,

Sinha, Shri Gajendra Prased
Siohe, Sbri Satya Natsyea
Sinha, Shei Satyendrs Narsyss
Siva, Dr. Gangadhare
Soatak, Shzi Nardes
Somani, Shn

Sonswane, Shn
Subbsreysn, Dr. P,

Sumat Prassd, Shrt

Surys Pressd, Shn

Swazan Smgh, Saxdar
Tang, Shn A.M.
Thirumela Rao, Sbr
Thomss, Shri A.M.
Tiwars, Shn R S.

‘Tiwary, Pandit D.N
Tripathi, Shri V.D.

Umrao Singh, Shri
Upadhyays, Shn Shiva Dute
Wilson, Shn I.N.

The motion was negatived

Mr. Speaker: I suppose I can put all
the other amendments together.

Shri M. R. Masanl: We would Tike
to have separate voting, Sir

Mr. Speaker: Should we take up the
time of the House?

Shri Jaipal Singh: Sir, I am rather
in a fix I find that below the
Ayes and Noes the total is noted there
as 150. I submit that the last line
may be mncorrect. Any hon. Member
ean be present here and he need not
operate this thing at all. So, the last
figure does not necessarily indicate
that so many are present. I can
understand present and voting.

Mr, Speaker: We are not going by
the last figure. We are only concern-
ed with Ayes and Noes. The other
i for checking up.

Which is the amendment of Mr.
Masani?

Shri M. R. Masani: Nos. 208 and 209.

Some Hon. Members: We want to
hear the amendments, 8ir.

Mr. Speaker: Hon. Members must
,ave the Order Paper with them.
There is other pressing work before
the House. Shri Masani made a big
<peech about that; how can anybody
forget that”

Mr. Speaker: The question is:

That at the end of the motion, the
following be added, namely:—

“and expresses the hope that
the reference to co-operation in
paragraph 1I of the Address has
no reference to the proposal to
institute joint ‘co-operative’
farming in place of the system of
peasant family farming.”

The motion was negatived.
Mr. Speaker: The question is:

That at the end of the motion, the
following be added, namely:—

“and expresses the hope that
the reference to agrarian reforms
in paragraph 11 of the Address
has no reference to the proposal to
impose a ceiling on agricultura}
holdings.”

The motion was negatived.
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Mr. Speaker: I will now put all the
other amendments to vote.

SAmendments Nos. 1,2, 3,4, 56,7, 8,
9y 10, 11, 12, 13, 14, 16, 17, 33) 34,35, 36, 37,
38, 39, 40, 41, 42, 44; 45, 46, 47. 48. 49, 50,
st. 52, 53, 56, 57, 58, 59, 60, 61, 62, 63, 64,

65, 76, 77, 78, 79, Bo, 81, 82, 83, 84, 85, 86,
87, 89, 90, 91, 92, 93, 94, 95. 96, 97- 99, 103,
101, 102, X103, 104, 10§, 106, 107, 108, 109,
110, 111, 112, 113, 114, 115, 116, u7, 118,
119, 120, 134, 135, 136, 137, 138, 139, 140,
141, 142, 143, 144, 145, 147, 148, 150, 151,
152, 153, 154, 155, 156, 157, 158, 159, 160,
162, 163, 165, 166, 167, 168, 169, 170, 171,
172, 173, 174s 175, 176, 177, 178, 179, 180,
181, 182, 183, 184, 185, 186, 187, 188, 189,
190, 191, 192, 193, 194, 195, 196, 197. 198.
199, 200, 201, 202, 203, 204, 205, and 206
were put and ncgatived.

Mr. Spesker: I will now put the
original motion to vote.

The question 1s:

‘“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 9th
February, 1959”

The motion was adopted

1546 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL-—contd.

Mr. Speaker: The House will now
continue further discussion of the
Workmen's Compensation (Amend-
ment) Bill. Shm P K. Deo

Shri P, K. Deo (Kalahand1): Mr.
Speaker, Sir, in view of the rapidly
expanding industrial activity in  this
couniry, the Workmen’s Compensation
Act needed a through change. Even

*“The original Nos, of the amend-
ments moved on 13.2.59 in brackets at
the end of the text have alone been
reproduced at the stage of final dis-
posal "

theugh such changes are long over-
due, it is a pity that up till now Gov-
ernment has not come forward with
a comprehensive legislation. At long
last, Government comes forward with
this amending Bill waith slight im-
provements.

Though the amending Bill falls far
short of the expectations of the wor-
kers and the prime needs of the day,
I support it It is not a fact that Gov-
ernment are not aware of the short-
comings of the original Act. It was
mn 1953 and again m 1955 that Gov-
ernment circulated certain memoranda
suggesting amendments to the Work-
men's Compensation Act. 1t was cir-
culated to the various State Govern-
ments and the various employers’ or-
gamisations and various trade unions
for their reactions 1 am surprised to
find that most of those amendments
which were suggested in those memo-
randa do not find a place in this
amending Bill.

in the 1955 memorandum the maxi-
mum limit of wage to be eligible for
compensation was suggested at
Rs. 500/- But, 1 this amending
Bil I find that the maxi-
mum Lmit has been kept at
Rs. 400/. Of course, the memoran-
dum was sent i1n December 1855 and
1955 was the pre-general election year.
Like all election promises that are
to be violated, naturally, those amend-
ments which were suggested in 1958
do not find a place in this amending
Bill.

In the original Act, the limit of wage
was fixed at Rs. 300/- per month. With
all humility, I beg to submit to this
House that the maximum limit should
be fixed at Rs. 500/-. What is after
all Rs. 500/-7 What is its value with
the low purchasing power of the rupee
when you compare it with Rs. 300/-
of 1923? The payment of compensa-
tion arises mainly out of accidents
and occupational diseases.

Our hon. Prime Minister has many
a time rightly said that we are pass-
ing through two revolutions, that is
the industrial revolution and the-
atomic revolution. With the increas-





